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Central Administrative Tribunal
Principal Bench
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O.M. No. 567/96

G

New Delhi, this the 17th day of April,1996

Hon'ble ^hri A, V. Haridasan, Wice—Chairman(D)
Hon'ble 3hri R»K« -Ahooja, riember (A)

Shri Ram Keual Pathak,
cjI No. D-U11,
r/o Flat No. B-145,
Gati No.2, Wajlis Park,
D8lhi_33. ...Appileant
(By Shri R.K.ah arma,Advocate)

We rsus

1* Commissioner of Police Delhi,
Delhi Police Headquarters.
f'toO Bidg.,I.P.£state,
N e u De ] h i,

2» ^puty Commissioner of Police,
(Headquarters- I), De 1 h i,
Delhi Pol ice Headquarters.
f'i-'OBidQ.,! .P.Lstate, '
Neu Delhi, ... Respon-jeft tt

(By None)

ORDCR (oral)

By Hon'ble bhri Haridasap, Wice-Chai rmap (3)

'i ®

Sh, R.K.Sharma files his i/aksistnama for the
applicant and states that . the previous coynsot
has left the profession. He also states that as there
are certain defects in the O.n,, the applicant aishes
to uithdrag this application uith liberty to fi^B
an appropriate application. Granting such Hberty, tne
application is closed as uithdrawn

'^hoc
r!em

( H. i/', Haridasan)
Wice-Chairmsn (3)
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